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H ember 	 Vice-uCha Irma n 
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Heard Mr.S.Sarma, learned coun-

sel for the applicant. The application 
is admitted. Call for the record. 

List the case on 3.1.2003 for 
order. 

Vice-Chairman 

2  

k'regont : The Hon'ble HrtrtIce D., 
• 	Chowdhury, Vice-Chairman, 

The Hon'ble Mr. S.K. Hajra, 
administrative Member. 

On the prayer of Hr. A.K. 

Choudhury, 1 earned Addl • C.G • S • C. for 
the respondents further four weeks 

I time is allowed to the respondents to 

file written statement. List again on 

20.2.2003 for orders. 
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20.2.2003 	Present.: The HonbleMr. Justice 
Le.N. Chowdhury, 
Vice-Chairman. 

The }ion'bie Mr. S. i3iswas, 
Administrative Meiber. 

List again on 21.3.2003 

( 	 to enable the respondents to file 

written stateient. 

j 
 1) 

/ 	 Mnber 	 Vice-Chairman w 
• 	21.3.2003 	Written statent has been filed. 

•, The case may now be listed for hearing 

on 6.5.2003. The applicant may rile 
rejoinder, if any, within two weeks 

from today. 

ice-Chairman 

tub 	 . 

6.5.2003 Present : The Hon'ble Mr. Justice D.N. 
ChäWdhury, Vice-Chairman. 

The Ho&ble Mr. S. Biswas, 
2S' 3 	 M ember (A). 

L /i 	 •..•' 

• 	List the matter on 30.5.03 

r I. i) 4ii bV' 	 ±or hearing beEore the Singi è Bench. 
a 

J •-- --3 

Member 	 Vice-Chairman 
• 	 •. 	 tub 	 - 	 .• 

30.5.2b03 	On the prayer of Miss U. Das, 
S 

	

	
learned counsel for the applicant, the 
case is adjourned. List again on 10.6.03 

- 	• 	 for hearing. 

Vice-Chairmen 
mb 

• 	

S O 
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20.6.2003 	 the Prayer of 	. B.c. 
Pathak, learned Addi. C.G.S.C. for 

the respondents, the case is adjourn.. 
on '.7.2003 

'fo; hearing,  Oik 

I 	
Vice.Chajrrnan 

mb 

p 

H 

	

17.7.03 	' Present: Hon'ble Mr.N.D.Dayal. 

H 
i7 

ev 
#&47 i- 
6 

30.7.03 

/07  

Heard in part. Learned counsel 

for the applicant prays for time 
till, next Friday to collect some 
more informations. Prayer is granted 

List on 25-7-'03 for hearing. 

Mnber(A) 

Heard learned counsel for the 
parties. Judgment delivered in open 

Court. Kept in separate sheets* 
ipplication is disposed of. No costs. 

/ember 
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2Y''. J 	 CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAhATI I3ENCH 

O.A / /(./a NO.3.o.4Q7 ,& ,4Q9 of 2002. 

2507.-2O03 
DATE OF DECISION 

Sri Nrpen Tamul.t & two others. • 	 . 	.2iPLIcNT(S). 

BySt.Advocate Mr.B.K.arma, Mr.S.Sazma & Ms.U.DaS in 0.A.370/2002 & 
Mr .S.Sarrna & Ms .TJ.DaS in O.A.s 407 & 408/2002. 

. ADvOCATE FOR THE 
APPLICANT(S). 

-VERSUS 

Union of India & s* 

o 	 o 	
. . RESPONDENT(S). 

ByMr.A.K.Choudhuri, Addl.C.G.S.C. in O.A.407/2002 & A.Deb Roy, 
Sr.C.G.SC. in OA.s 370 & 408 of 2002. 

ADVOCATE FORTH'?. 
RESPONDENT(S). 

THE. HC)NR  BLE MR.N.D.DAYAL,ADMINISTRATIvE MEMBER. 

THE1HON 1 BLE 

1hther Reporters of local papers may be allowea to see 
the judqment ? 

To be referred to the Reporter or not 7 

Whther their Lordships wish to see the fair copy of the 
jubgment 7 

Whther the judgment is to be circulated to the other 
Bches 7 

Judgment delivered by Ho'ble A1INIRATIVE MEMBER 



CENTRAL ALI4 XMl STRAT WE TRIBUNAL, GUWAHAT I BENCH. 

Original Application N08.370 0  407 & 408 of 2002. 

Date of Order * This the 25th Day of July, 2003. 

THE HON'BLE MR. N. D. DAYAL, ADMINISrRA'rIvE MEMBER. 

• 1. Sri Nripen Tnuli 

	

• 	S/o Juddha Rn Tamuli 
P.0: Kamakhya 
GuWahati. - 10. 	 Applicant in O.A.370/2002. 

2. Shri Sanjeev Kumar Das 
3/0 Late Chandrakanta DeS 

	

• 	Resident of Village and post Office Kulhati 

	

• 	District: Karftrup. 	 AppliCant in 0.A.407/2002. 

3 • Shri Rabin Ch • Das 
310 Lane S.N.DaS 
Resident of Vill. & p.0: Kulhati 
District: Kamrup. 	 Applicant in O.A 408/2002. 

By sr.AdvoCatel Mr.B.K.Sharma. Mr.S.Sarma & MS.U.DaS in O.A. 
370/2002 & Mr.S.Sarma & Ms.U.Das in O.A.s 407 & 408/20029 

Versus . 

1* union of India 
Represented by the Secretary 
tothe Government of India 
Department of post 
Ministry of Cxvnunication 
New Delhi. 

The Chief postMaster General 
Assam Circle, Guwabati-'l. 

The Senior Superintendent of post Offices 
Cuwahati Division, Meghdoot Bhawan 
Guwahati - 1. 	 Respondents in 0.A.370/2002. 

union of India 
Represented by the Secretary 
to the Government of India 

	

• 	Ministry of Canmunication 
Department of post 
Dak Bhawan, New Delhi. 

Bharat Sanchar Nigam Ltd 
Sanchar Bhawan • New D ihi. 

The Chief post Master General 
A3S am Circle, Guwahati-1. 

The Sr.Superintendent of post Offic4s 
Guwahati Division, MeghdOOt Bhawan 
Guwahati-1. 	 Respondents in O.A.8407 & 408 of 2002.. 

BY Mr.A.K.ChaUdhuri, Addl.C.G.S.C. in O.A.407/2002 & 
Mr.A.Deb Roy, Sr.C.G.S.C. in O.A.s 370 & 408 of 2002. 

Contd./2 



DAYAL,N.D.,MEMBER(ADMN ) $ 

Heard Mr.S.Sarmao  learned counsel for the applicants 

in all the above three cases, Mr.A.K.Choudhuri, learned 

Addl.C.G.S.Co for the respondents in O.k. 407/2002 and 

also Mr.A.Deb Roy, learned Sr.c.c.s.C. for the respondents 

in 0.A4N05.370 •& 408/2002. The applicants in all the O.A.S 

have sought common reliefs on similar CIroundso They are 

primarily seeking appointment in the cadre of postal 

Assistant on compassionate grounds taking into considera-

tion the approval conveyed by the competent authority of the 

Department of posts. The background of the cases is briefly 

stated below: 

10 	The applicants in all three O.A.S applied for 

compassionate appointment, under relaxation of normal rules 

of recruitment in the Department of posts • The Circle 

Se1ection Committee had approved the applicants and placed 

them on the waiting List for consideration on availability' 

of vacancy to absorb them in the post of Postal Assistant. 

1thile the applicant in 0.A.370/2002 was approved on 3.10.97 0  

the applicants in O.A.s 407 & 408 of 2002 were approved on 

11.11.99. The Department also sought willingness of the 

applicants in O.A.s 370 & 407 of 2002 for enrolment in the 

Army Postal Service vide letter dated 18.6999 making 

reference to their applications for compassionate appoint-

ment wherein it was clarified that the enrolment would be 

subject to clearance of physical/medical examination to be 

conducted by the Army Postal Service. If found eligible 

and selected for enrolment in the Army Postal Service, they 

would be required to give an undertaking that they would 

C ontd/ii.2 
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not claim repatriation from Army Postal Service to Civil 

Division till their turn came up and vacancy arose against 

canpassionate appointment under relaxation of normal, rules. 

It was also made clear therein that in case the applicants 

accepted these terms and conditions they could apply in 

the enclosed form with the further undertaking that if they 

were found medically unfit by the recruitment office 

I 	(amy postal Service) they would not claim appointment in 

the Department. The learned counsel for the applicants, 

Mr.S.8arma stated that both the applicants in O.A.5 370& 

408/2002 placed their willingness with the Department for 

the Army postal Service. 

2. 	Again all the three applicants were asked by the 

Department by letter dated 13.3.2001, drawing attention 

to their approval for ccnpassionate appointment *  whether 

they would like to exercise their willingness to join in 

other departments within or outside Assam and on receipt 

of their willingness, other departments would be consulted 

to consider their case. The learned counsel for the appli'. 

cants confirmed that all the three applicants submitted 

their willingness in this regard. 

3 • 	All along the Department had been more than once 

informing the applicants that they were on the waiting 

List for canpassionate appointment as Postal Assistant and 

their case would be considered when vacancy became availa-

ble for the purpose. As observed from letter of 25.7.20001 

of Department of Posts, New Delhi annexed with the O.A.s 

the Waiting List of candidates approved for canpassionate 

appointment had been discontinued by letter No.24-.1/99'SPB-'1 

dated 8.2.2001 of the Department of posts and would no 

longer be operated in view of the clarifications by the 

/ 	
contd/-3 
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Department of personnel & Training in its memo dated 

24.11.2000 and further in terms of subsequent instructions 

I 	mentioned in this letter. The practice of circulating names 

of the deserving candidates to other Ministries/Deptt.S 

had also been discontinued. In the light of these instruc-

tions a further offer was made to the candidates approved 

for canpassionate appointment, and kept on the Waiting List 

that they may apply for appointment for Gramin Dak Sewak 

post subjeát to their fulfilling all required conditions 

of recruitment and giving an undertaking forfeiting their 

claims for appointment against regular departmental vacan-

cies except as per their turn in accordance with the 

policy for absorption of Gramin Dak Sewaks in regular postS. 

This offer was vali4d for one year and to be reviewed 

thereafter. Instructions to implement these orders were 

issued by the office of the chief post Master General, 

Assam Circle making it clear that the Waiting List was 

I 	discontinued and dispensed with and extending the offer of 

Gramin Dak Sewak post in terms of the Govt. orders received. 

The learned counsel, for the applicants contended that the 

applicants did not wish to apply for the 0rnin Dak Sewak 

posts and had not done so. 

4. 	It has been streneously argued by the learned 

counsel for the applicants that the Waiting List is only 

discontinued and can still be operated. However, Mr.A.Deb 

Roy. learned Sr.C.G.S.C# emphatically stated that the 

Waiting List stands discontinued and dispensed with and 

no longer exists • it was also contended on behalf of the 

applicants that the Juniors to the applicants have been 

given ccanpassionate appointment overlooking their'c].aim. 

contd/-4 
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On scrutiny of the relevant pleadings it was found that 

the appointments were not those of any of the persons on 

the Waiting List of approved candidates .f or canpassionate 

appointment, but these were fresh cases in terms of the. 

instructions on the subject. This matter was not pressed 

further. From the perusal of the Government orders and 

instructions in this matter on records as well as the action 

of the Government to make alternative offers to the app licanta 

it cannot be .aa.td that the Waiting List of candidates appro.. 

ved for appointment on canpassionate grounds is still valid. 

The learned counsel for the applicants expressed the despair 

and anxiety of the applicants in not receiving any response 

from the Department to the willingness given by them for 

adjustment in other Ministries/Deptt.s as well as in the 

Army Postal Service. Mr.S. 5arma learned counsel finally 

stated that in the facts and circumstances of the case the 

applicants would be satisfied if their request for enrol-

ment in the Army postal Service could be revived by the 

Department of Posts • He further requested that the Tribunal 

may be pleased to issue directions to the Deptt* of posts 

to consider their cases for appointment in the Army postal 

Service and all three applicants would make fresh individual 

representations in this regard to the Chief post Master General 

Assn Circle, Guwahatj-1 for further action. 

S. 	It is seen that the letter from the Department seeking 

willingness for enrolment in the Army Postal Service mentioned 

that repatriation back to Civil Division would not be permitted 

7 	 contd/-5 
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except an turn and when vacancy arose for compassionate 

appointment and again it said that a further undertaking 

is necessary to give the commitment that if found medically 

unfit by the army Postal Service appointment in the said 

Department would not be claimed. It is thus noted that 

the offer did not require appointment on compassionate 

grounds as a precondition. The Department in fact picked 

up those approved for compassionate appointment but not 

appointed and sought to take suitable undertaking from 

then so that if found eligible and selected for enrolment 

in the  army Postal Service, they would continue and be 

retained there in absence of appointment in the Department 

on compassionate ground and would not clai.mtappointmt 

if medically unfit. In the circumstances discussed in this 

order and to meet the ends of justice there should be 

no bar to the applicants seeking revival of their case for 

enrolment in the Army Postal Service subject to fulfillment 

of the conditions mentioned in the offer. 

6. 	It is frankly informed by the learned counsel 

for the applicants that the applicant in O.A. 408/2002 

had not received the offer for Army Postal Service , but 

that his situation was similar to those of other two 

applicants in so far as approval of compassionate appoint- 

ment as well as the offer of absorption in other Departments 

and the offer of Gramin Dak Sewak posts are concerned and 

as such in equity his case may also be similarly considered. 

Admittedly, to their.credit. there waa. no abjection to this 

suggestion on behalf of respondents by the learned Sr.C.G.S.C. 

1ccordingly, it is ordered that all the three applicats 

in these O.A.s may submit fresh representations individually 

j 
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to the chief post Master General,, Assan Circle, Guwahati 

seeking consideration of their willingness for enrolment 

in the army postal Service by giving necessazy., unertakiflgS. 

If such representations are, received, the Chief post Master 

General, Assam Circle is directed to take up the matter 

With the concerned Army Postal Service authority, through 

prper channel, for enrolment of the applicants as per 

relevant terms and conditions within one month from the 

date of receipt of the representations. The army Postal 

Service ,  authority will in turn consider their cases on 

merit subject to fulfillment of terms and conditions 

appliOable. The decision of the Army postal Service authority 

shall be conveyed by speaking order to the applicants 

Within three months thereafter. 

All the three O.A.S are disposed of subject to 

the observations made above. NO costs. 

(N.D.DAYAL) 
M*IINISFRATIVE MEMBER 
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THE CENTRAL ADM I N I STRAT I VE, TRIBUNAL: :GUWAHATI BENCH 
GUWAHATL 

Nripen Tamuli 

82P—1  c an t1  

• 	- Versus - 

Union of Imdia & Ors. 

assp on dents 

I N D E X 

SL. 	No. Particulars of 	the documents.. .:. 	P age  Nc. 

 Original 	Application.: 1 	• 	to 14 

 Verification 	.. 12 

1 . Annexure- 	1. 	. 	... 

 Annexure- 	2 

 • 	 Annexure- 	3. 	.•., 	• 

 Annexure- 	4 	
... 

• Annexure-- 	5 	
• 

B. Annexure- 	6 	. 	 • 	 •. 

:!.  Annexure- 	7 

 Annexure- 	8 	
• 

Filed 	by 	:. 

.. Advocate 
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OA No 	of 2002 

BETWEEN 

Sri Nripen Tamuli, 
son of Juddha Ram Tamuli, 	P.O. 
Kamakhya, Guwahati-10.. 

Applicant 

AND 

1 	The Union of India, represented 
by the Secretary to the Government 
of 	India, Department 	of 	Post, 
Ministry 	of 	Communication, 	New 
D e 1 h i. 

2 	The Chief Post Master General, 
Assam Circle, (3u w a h at i - 1 

3 The Senior Superintendent of Post 
Officers, 	Guwahati 	Diviion 
Meçjhdoot Bhaw ar, Guwahati1 

... Respondents 	II 

DETAILS OF APPLICATION 

1. ELCULA 	_OF THE ORDER AGAINST 	HICH TH 
APPLICATION IS MADE 

The present application is directed against the 

act ion of the Respondents in not considering the case 

of the Applicant for appointment under compassionate 

ground ever after due approval from the competent 

authority for such appointment. This application is 

also directed against the action of the Respondents in 

discriminating the Applicant in the matter of 
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c:ompassionate appointment, whereas persons junior to 

him have been given appointment ignoring his case. 

JURISDICTIONOF THE TRIEUNAL 

The Applicant declares that the subject matter of 

the application is within the jurisdiction of this 

Honhle Tribunal, 

LIMITATION 

The 	Applicant 	further 	declares 	that 	the 

application is filed within the limitation period 

prescribed under Section 21 of the Administrative 

Tribunals Act s  1985. 

FACTS OF THE: CASE 

4.1 That the Applicant is a citizen of India 	and a 

permanent resident of Meghalaya and as such 	she is 

entitled to all the rights and privileges as guaranteed 

under the Constitution of India. 

4.2 That the father of the Applicant was working as a 

t3roup-D employer in the office of the ChieV Post Master 

Seneral, Assam Circle. While on service the father of 

the Applicant expired on 21.1.96. Immediately after the 

death of his father the Applicant applied for 

compassionate appointment under the Postal Department. 

Pursuant to his application was called for interview 

before a Selection Committee on 3.1097. The said 

Selection Committee after verifying all the records 

approved the case of the Applicant under relaxation of 



normal Recruitment Rules in the cadre of 	Postal 

Assistant.. To that effect Respondents issued an office 

order bearing No.. Staff/16-Misc(C)/97 dated 4.11.97 

indicating the approval as mentioned above.. = 

A copy of the said order dated 4411497 is annexed 

herewith and marked as Anne xure-1. 

4.3 That after such approval the Applicant was waiting 

H for his appointment as Postal Assistant on 

compassionate ground but matter was delayed by the 

Respondents, The Applicant kept on pursuing the matter 

before the Respondents, but nothing came out 	in 

J 	positive. Thereafter the Respondents issued an order 

hearing No.. Staff/1644/96 dated 4.6.98 indicating, the 

fact that the case of the Applicant was under active 

consideration and as and when vacancy arises his case 

will be considered. 

A copy of the aforesaid letter dated 4.6.98 is 

annexed as Annexure-2. 

4.4 That the Respondents in the moan time appointed 

persons on compassionate ground whose cases were 

approved in the year 1998 to 1999. In fact., the 

Respondents maintained a list of candidates seeking 

appointment on compassionate ground whose cases have 

been approved by the competent authority. It is learnt 

that the Respondents however appointed persons below 

the list ignoring the case of the Applicant. . On the 

other hand on enquiry into the matter the Respondents 

WAIN 
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kept on assuring the Applicant for his appointments The 

Respondents issued an order dated 18699 by which the 

willingness of the applicant was sought for enrollment 

in Army Postal Service with a condition that he will 

not claim repatriation from Army Postal Service to 

Civil Division after his such appointments 

A copy of the said letter dated 18.6.99 is 

annexed herewith and marked as Annexure....3 

45 	That 	the Applicant immediately 	placed 	his 

willingness to work/to enroll himself in the Army 

Postal Serviced However, even after such assurance 

nothing come out in positive from the Respondents The 

Applicant kept on pursuing the matter before the 

Respondents. As earlier the Respondents issued another 

order dated 3.7.2000 by which it has been communicated 

to the Applicant that his case will be considered as 

and when vacancy arises. 

A copy of the said order dated 3.72000 is 

ann e xe d as Annexuro-4. 

4.6 That the Respondents after repeated persuasion of 

the Applicant issued an order bearing No. Staff/16--

Rig/88/Part dated 13.3.2001 asking the Applicant his 

willingness to work under other department within or 

outside Assam. In reply to the said letter the 

Applicant placed his willigness through his 

representation dated 28.3.2001 addressing to the Chief 

Post Master General, Guwahati. 



A copy of the said order dated 1332001 and a 

copy of the representation dated 28.3,2001 are 

annexed as nnexures5 xxqV respectively. 

4.7 That the Applicant beqs to state that even the 

persons approved for compassionate appointment in the 

year 1999 have been given appointment ignoring the case 

of the Applicant whosecase was approved in the year 

1997 itself, it is noteworthy to mention here that in 

Assam Circle similarly situated persons like that of 

the present Applicant have given appointment on 

compassionate ground but the case of the Applicant 

ignored without there being any valid reason. 

Presently, there are B vacancies in the cadre of Postal 

Assistant in Guwahati Division but the authority has 

not yet filled up those vacancies. On the other hand 

for want of vacancy the Applicant has been made to wait 

• 	for his appointment since 1997. It is stated that all 

• 	over Assam there are 61(sixty) vacancies in the cadre 

of Postal Assistant including RIlS Division and the 

Respondents can very well accommodate the Applicant 

against any of such post. However, the Respondents 

without there being any valid reason kept on lingering 

• 	the 	matter only to frustrate the claim of 	the 

Applicant, 

The Applicant craves leave of this 	Hon'bie 

Tribunal for a direction towards the Respondents 

for production of records in respect of vacancy 

position in the cadre of Postal Assistant the: 



time of hearing of this cases 

4E3 •rhat the Applicant states that his case was 

approved by the competent authority vide Annexure-1 

order dated 41197 but after such approval nothing has 

been done so far in this matter. On one hand the 

Respondents are keeping the hope of appointment alive 

by issuing various orders seeking his willingness and 

on the other hand they are assuring him that 

appointment would be made on availability of vacancy, 

but in reality persons below him are being given 

appointment where as the Applicant is still waiting 

for his turn 

49 That in the midst of the aforementioned services of 

'1  events the Respondents once again issued an order 

bearing No.. B/A-Relaxation/Rlg/77-78 dated 18..12.2001 

by which willingness was sought for from the Applicant 

in respect 3DG Post.. The Applicant in reply to the 

aforesaid letter dated 18..12..2001 preferred a 

representation dated 31..12..2031 expressing the fact 

that since his case has already been approved for 

appointment in the cadre of Postal Assistant, he is not 

willing to work in SOS scheme.. 

A copy of the said order dated 18..12..2001 and the 

representation dated 31..12..2301 are annexed as 

Annexure-7&G respectively. - 

4.10 That the Applicant begs to state that immediately% 

fter 	the death of his father he 	applied 	for 
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consideration of his case for compassionate appointment 

and accordingly the screening committee approved his 

case for appointment in the cadre of Postal Assistant. 

Later on the Respondents for the reasons best known to 

them kept the Applicant waiting for his such 

appointment only on the count that vacancies are not 

available. On the other hand cases of persons approved 

in the year 1999 have been given appointment on 

compassionate ground. The aforementioned action an the 

part of the Respondents clearly indicates the 

vindictive attitude in discriminating the Applicant 

from his legitimate Respondents being a model employer 

ought to have maintained a seriation in considering the 

case on compassionate ground. Although the Respondents 

• vide their letter dated 13.3.2001 mentioned the fact 

that the name of the Applicant was in the waiting list, 

but no such list has been published nor same has been 

communicated to the application. 

The Applicant craves leave of this 	Honble 

Tribunal 'for a direction towardsthe Respondents 

to produce the list containing the name of the 

Applicant at the time of hearing of this case. 

4.11 That the Applicant begs to state that presently 

the entire 'family is eagerly waiting for his employment 

so that the hard days come to an end. The father of the 

Applicant was • the only earning member and after his 

death entire family is facing tremendous financial 

hardships. In these circumstances, the Applicant 

through this application prays before this Honble 
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Tribunal for an appropriate direction towards the 

Respondents to issue necessary order of appointment of 

the Applicant in the post of Postal Asstt. under 

relaxation of normal Recruitment Rules taking into 

consideration the approval made by the Screening 

Committee. 

4.12 That the Applicant in continuation to his prayer,  

for compassionate appointment also begs to highlight 

the fact that during 1987 to 1989 the Applicant had 

occasion to serve under the Respondents as substitute 

in the Kamakhya S.D., and in that capacity he has 

c:mpleted more than 240 days of continuous service and 

as such his case is also required to be considered 

under the scheme provided for grant of temporary status 

and subsequent Regularisation of such workers. The 

Respondents under both the counts are duty bound to 

consider the case of the a for his absorption. The 

Applicant made several representation to the concerned 

authorities, but same yielded no result in positive. 

Having no other alternative the Applicant has come 

before this Hon hie Tribunal seeking an appropr'iate 

relief. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

5.1 For that the Respondents have acted illegally in 

not conside'rincj the case of the Applicant for his 

appointment in the cadre of Postal Assistant under 

relaxation of normal Recruitment Rules on compassionate 

ground 
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5.2. For that the ResponcJerts have acted contrary to the 

provision contained in the scheme provided for 

compassionate appoirtment and hence their impugned are 

liable to be set aside and quashed. 

5.3 For that the Respondents have acted illegally in 

discriminating the case of the Applicant in the matter 

of compassionate appointment whereas persons whose 

cases were approved in the year 1999 have been provided 

with suitable posts ignoring the case of the present 

Applicant. 

5.4 For that the Respondents have acted illegally in 

not considering the case of the Applicant for grant of 

temporary 	status under the scheme and 	as 	such 

appropriate direction need be issued to the Respondeflts v 
to extend the benefit of the scheme to the present 

Applicant and to regularize his service thereafter. 

5.5 	For that in any view of the matter the entire 

action of the respondent are liable to be set aside and 

quashed. 

The applicant craves leave of the Hon'ble 

• 	Tribunal to advance more grounds both factual as well 

as legal at the time of hearing of the case. 

• 	6. . flTAILS OF REMEDIES EXHAUSTED 

The Applicant declares that he has ,  no other 

alternative and efficacious remedy except by way of 

filing this application. • 

r 

ci 



IS 

7. 	
OR PENDING BEFORE._JY 

O THER COURT : 

The Applicant further declares that 	no other 

application, writ petition or suit in respect of the 

subject matter of the instant application is filed 

before any other Court, Authority or any other Bench of 

the Honb1e Tribunal nor any such application, writ 

petition or suit is pending before any of them. 

8. 	 ___ 

tinder the facts and circumstances stated above, 

the Applicant prays that this application be admitted, 

records be called for and notice be issued to the 

Respondents to show cause as to why the reliefs sought 

for in this appiicatjoi, should not be granted and upon 

hearing the parties and on perusal of the records, be 

pleased to grant the following reliefs 

8.1 To direct the Respondents to issue appropriate 

order of appointment to the Applicant in the cadre of 

Postal Assistant on compassionate ground taking into 

consideration the approval made by the 	competent 

authority. 

8.2 To direct the Respondents to extend the benefit of 	1 
the scheme to the present Applicant and to regularise' 

his service thereafter. 

8.3 Cost of the application. 

8.4 Any other relief/reliefs to which the Applicant is 

T4Crl' 10\~ 



entitled to 

9. INTERIM ORDER PRAYED FOR 

Durinci the pendoncy of the original application 

the Applicant prays for an interim order directing  the 

Respondents to accommodate the Applicant in any post 

commensurating to his educational qualification as well 

as experience. 

10 	a,... a a a a 

The application is filed through Advocate. 

PARTICULARS OF THE I.P.O. 

i) 	I P • 0. No. 

Date 	 10 	 So I 
iii) Payable at 	Guwahati. 

LIST OF ENCLOSURES 

As stated in the Index. 

Verification... 
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VER I F I C A T I ON 

I, Sri Nripon Tamuli, aged about 	years, son of 

Late Juddharam Tamuli, resident of kamakhya Temple, 

c3Lwlahati, do hereby solemnly affirm and verify that the 

statements made in paragraphs  

are true to my knowledge ; those made 

in paragraphs are true to 

my information derived from records and the rests are 

my humble submissions before the Hon'bie Trihunal 

And I sign this verification on this the J9 th 

day of November 2032 

/ 

Deponent 
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DEPARTMENT OF POST 
OFFICE OF THE CHIEF POSTMASTER GENERAL: ASSAM CIRCLE: 

GUWAII]\TI-1 

No. Staff/16-Misc/97 	dated at Guwahati, 4.11.97 

To, 	- 
Sri Nripen Tamuly 

• 	 ... /' S,o l.a teJUDDMA RAM TAMUI4Y 
/ 	Ex-Gr,D, 0/0 CPMG,Guwahatj -. 	 at Kamakhya, Guwahatj-781 0L0 

Subject :- Appointnnt under relaxati 	f normal 
• 	 recruitment rules, 

You have been ipproved forappointment under 
under relaxa tion of normal recruitment rules In the cadre 

• 	of Postal Assistant/Sr44ng- -sist.ant, by the Circle 
Selection Committee held on 3rd October, 1997. 

(I C SARMA) 
APMG (STAFF) 

0/0 CPMG:GUWAHATI-1 
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DEPARTMENT OF POSTS 
OFFICE OF THE CHIEF POSTVASTER GENERAL: ASSAN CIRCLE:GUWAHATI 

No. staft/_ 	 / TnQs 	dated a t Guwahati the  

To, 

REGISTERED 

JA 
Shri 

 

VU aZe 

• Subject :- Deputation to APS 

With reference to your application for CompassioflatQ 

Appointment dated 	 __________ 
, I am directed to ask your 

wiliirnesS for enrollment for the Army Postal Service. Your 

selection for enollment in the Army Postal Service will he subject 

to clearance of Physical / Medical examination to he conducted 

by the Army Postal Service. 

If you are found eligible and selected for enrollment 

in the Army Postal Service, yu will have to give an undertakifl 

that you will not,clairfl repartriatiOfl from Army Postal Service 

to Civil Diiisiofl till your.:turfl comes and vacancy a rises against 

Compassionate Appointrflert under relaxation of normal rules. 1 ' 

If you are willing for enrollment ir the Army Postal 

Service on the above terms and conditions, you rñav apply in the 

• 	enclosed form and submit 	with the undertkinQ that if youare 

found medically finf it by the Recruitmeflt Office ( .P.S ) you 

will not claim appointment in the Department , so as to reach 

this office by 30.6.1991 for taking further necessary action. 

End:- 1. ApplicatiOn form for enrollment 
in the Army Postal Service. 

2. Declaration form. ' 	 •• 	t 
(I PANGERI\V94NG 

• 	 ••• 	APMG ëTF 
0/0 CPMG GUWAHATI1 

Copy to :- 	 S  

1. Individual file of the cndidtes concerned. 

- na 

'l• 
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DEPRTT OF POSTS 

OFFICE OF T 	
CHIEF p1 

TM7ST GE'1EPJ' 
 

TO 	/ 
\ 	sri 

nripen TatnUlY 
s/O Late 3udd1 Ram TamU1Y 

EX- GrOUP 
p • 0. Kamakhya 
Guwahati 7810 p7/2OO! 

- 4-. 	C cie 
Datedt 

s 
:— hppo1ntnt 

with reference to your rePre5tati0 dtd-0 lo4_2000 

to the HOfl'b1 Mifli5t of communjcati 
	

am c1irect to 

yOU 
that ypUr case will be 0sid 

ed as and 
efl 

vacancY arises and as per 

Your turn. 

\\ 

For Chit po';U 	
(crL1L 

ir3.e GUhat1l 

000 00  

( • .i .  

HH 

VA 
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OARTMNT or PST 
OFFICE OF THE CHIEF POSTMASTER GENERAL :: ASSAM CIRCLE 

GUWAHATI —701001. 
VI 7 	JI J" 	NoStaf.f/16—Rlcj/88/Part 	 Dated Guujahatithci  

To 	N'4-' 1 

f, 0 1 c 

-I C lO 

Sub:— Appoihtment on compassiorato ground under rel9xation of 
normal rules— cOSO of Sri/ft, /V T~ 

Raf:— Your application dated  
You were approved on 	7 	for appointment o compassionate 

ground under relaxation of normal recruitment rules as ___________ 

• 	and you are in the waiting list since then. You could not be appointed 
so far due to non—availability of vacancy in this circle. 

Therefore, you are asked to express your willinqness whether 
you are agreeable to join in any other department within, or outside Assam. 
On receipt of your willingness, other department will be consulted to 
consider your case. 

• 	 Q- -----  - 
(S. Shyam) 
APMG(Staff) 

For Chief Postmaster Gonora 
Assrn Circle, Guweheti-1. 

Copy to concerned file. 

• • 

	
- If 

G&71  
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AN t4R ~ ff- -6 
- 

'-V 
To  

The Chief iostinaster General 
Assam Circle, Guwahati-710o'I 

Dated at Guwahati the. 	
. 2001. 

Sub : - AppOintment on cOmpen siate ground under relaxati on  
o1'--ormal rule s-Case of Shri Nflpen Tamuly. s/a Late 
Juddha Pam Tarnuly, x-Group-D, Chief PMG office, 
Gauhatj. 

Ref - Letter No. staff/16_Rlg/88/par dated 13/3/2001. 

Sir, 

In reply to your letter c1tu1 	I. beg to offer 
my Willingness for my absorpticn in any departtnent,ja86 

due to untimely death of my father, we all the members of 

our faru4y have been facing immense sufiereLIee due to 
financial pro.Leui. We are 	sing Our days half fed and 
half clad. 

Sir, in the re-cent past, under your letter N O Staff /16-44/ 
96 dated. 1 8/6/99, my option was culled for as to whttier, 
I was willing for deputation to 	I gave my wiliingnes 
ut in last 2 years nOthing was heard about tLie fate of my 

willingness for APS. This time iLso I am afraid what will 
be alloted to Our luck, 

sir, I fervently request you to consider my c4se and do me 

favour giving an em 	'yia save our family I row 
_ :' H 

lurthor cii.stress.//* 
f 	i 	 ' 

\ 	 4. 1ou.s fitiflly, Adress 	 - 

N ripen Ch. Tdmull 	 7/ 

	

• 	 ' KawakhyaTempje 	 'i P. 0. Karnakhya 	 S/O4e Juddha Raw Tamuli 

	

• . 
	 Pi-y8iuio. j;e_Gjup_, Kamakhya Temple D ist-Kainrup 

, ( Assmn) 	 0. Kamakhya (A ssam) 



• 	 D1!1'AIu'M)Nr OP POStS: INDIA 
Ufl IU 0' 111 SR STrPrRp1 \tT)Jjr 'F PQ f ('H ICT 	 p H rT\r 

M G1f O( X. 1 RIIA Wi\ 3R1.) FlOOR, OL' WAI-!Ai I 78 101)1 

No. 13/A-Relax jon!Rl77-78 	 Dated at Guwahatj the 18. 122001. 

1m 
/6 I—tC 	 Rw 'md 

Sub: Compassionate appointment proposal of candiclate.s approved and wait listed willingness for ODS Post, 
. 	 • 

A copy 0$ () 	ujffl lutter No 
the/a ave men ned ubjef cncJoscd hlw fot ubirusion of your wIlllnguscIicccp(in0 
or(I13s post to II 'office of Ihe undersign on or be! ofe 31.12.2001, 

	

• 	 pplicaiion will 1)0 aeeeptcd aicr 31 .12.2001 at this end. 

	

I• 	 Lncici. 	 , 
A s. 	 V L' 	

p 

Sr. Supelifltcn(Icnt of Post ()ffjees. 
tA Guwahatj DivisjoflGuwalj781001 

I 

/ 

/ 
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IN THE 	gI&L!1TSTATIVE T1I8UNAL 
CUWAHATI BENCH::CUWAHATI 

In the matter of .. 
O.A. N6 0 370 of 2002 
Shri Niipen Tamuli 	... Applicant 
'Versue.. 

Union of India & Ors, •. Respondents 

I 	Written statements for and on behalf of Respondents 
No.1 9 2,3 £4, 

I t  S. Ksmei, Senior Superintendent of Post offices, 
Guvahati On. Guwahati71001., do hereby eol.irily affirm and say 
as follows . 

i) 	That T am the Senior Superintendent of Poet office., 

Guvahati On,, Guwahati and as such acquainted with the facts and 
circumstances of the case s  I have gone throtrgh a copy of the 
application and have understood the content, thereof. Save and 
except whatever is specifically admitted in this written statement, 
the other contentions and statements may be deemed to have been 

denied and the applicants should be put to strict proof of whatever 
they claim to the contrary. I am authorteed and competent to file 
this written statement on behalf of all the respondents. 

2) 	That the respondents beg to place the brief history of 
the case as follows s. 

Sri Nripen Tamuli, son of late Juddha Ram Tamuli, Ex 
Office peon in the office of the Chief Postmaster G$n.ral, Assem 
Circle, a resident of Xamakhya Kills, Kamrup, Guwahati applied for 
appointment on compasaionae ground in Postal Assistant (PA) cadre 
on 2011.96 to the Chief P1'G, Aesam Circle, Guwahati (Respondent No.2) 
The case was pilaced before the Circle Selection Committee for 
consideration and recommendation. The CSC recommended the case of 
the applicant and in pursuanc, thereof the competent authority 
(Respondent No.2) approved the applicant for appointment in PR cadre 
under relaxation of normal recruitment rules vide Nb.Staff/16_p!jsc/g7) 
dated 3-11997. (A copy of the order is enclosed). 

Though the applicant was approved for appointment in PA 
cadre on compa aionate ground, he could not be absorbed due to non 
•vailabilft 	qncy, HS was kept as a wait listed approved 
caywate along with other similarly situated approved candidates. 

Contd. .p/2.. 
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ev 
Namjhile the Department of PC ate issued $ ,ujdelinesf instruction 
vids No.37_16/2001h.SPr dated 25-7-2001 in pursuance of the 
clarificetory order .4201 2/4/ 2000-Eett (0) dated 241 120OO issued 
by the Plinietry of P•reonnel and Trainiti, Govt. of India to the 
effect that the provision of maintaining waiting list of the 

approved candidatee for appointment on compassionate ground has 
been dispensed with and decision has been taken to consider such 

wait iteiciAiias for the vacant posts of Granvin Oak Sewaks 

(IDs) eu$ject to willingneee and suitability of the candidateS for 

such posts (copy. of the order dated 24-11-20 00  & 25-7-2001 are 

enclosed). 

In pureuaoce of these orders the office of the Respondent 

Nb.2 took stipe to diecontinue theeyetem of maintainifg the 
waiting list of the approved candidates immediately and issued 

instructions to ill subordinate recruiting unite vide ?,Staf ft 

16Rlg/e8/part,dtd.14-82001 (A copy .nclos.d) At the same, time 

instruction was also issued to offer the vacant poets of CDS to 
the non.abeorbed approved candidates whose waiting list was 

disp.n ad wibh. The applicant was, also one of the unabeorbed 

candidates and no longer in the waiting list. K. was however 

allotted to the Sr. Superintendent of POst Offices, Guwahati. 

Division vide letter dated 10-10-2001 for taking necessary action ' 
to absorb the applicant in the post of GD'S on his offering 
willingness (a copy of the letter dated 1010-01 is enclosed). The 

applicant was asked to offer his willingness to be absorbed in a 

GOS poet vldáthe SSP0, liwahati letter *o./R-Rlaxation/PUg/ 
77-78 9, dtd.18-12-2001. In Uepones, the applicant replied vide 
his letter dated 31-122001 informed that he was not willing to 

work in the postcf GOS as he was approved in the poet of PR cadre 

(a copy of letter dated 18.12-2001 and 31-12-2001 are enclosed). 
Since the waiting list of the approved candidates for compasaionat, .. 

I appointment has sInce been discontinued under the Govt 's orders. 
and the applicant being not willing to be absorbed in the GOS poet, 
the applicant cannot claim now for appointment in PR cadre as 
approved earlier. The applicant has filed the present applicant 
to seek direction from the Hon'ble Tribunal for absorbing him in 
Postal Aestt. cadr, on compassionate ground, which has no locus-
stand! now in view of the dispensation and diecontinaation of the 
waiting list of the approved candidates including the applicant 
and introduction of an alternate scheme for abóorbing such 
candidates 'in GOS *osts. 

Contd..p/3- 

ME 

I, 



regard to the statement made in paragraph I 

Of the a 	ation,th. respondentS etate that the. applicant was 

pprov.d for appointment in PA cadre on compassioflats ground. vids 

:rder 052ff/15 i0/7datCd 3-1047 on recommendation of the 

Circle Selection Committee* eut he could not be appøinted and 

absorbed as approved due to non-availabilitY of vacancy and kept 

[in the  waiting list alOngwith other similarly eituatedcafldLdat. 

The øtifltiOfl of the applicant to the fact that the parsonS jun4or 

to him in the aroved list has been glum appointment ignoring his 

c 	is not tree (a copy of the order dated 3..10.97 Is enclosed as 

*nnexurs!L 

That with regard to the etatsment made in paragraph 2,3, 

& 461 of the applicstionthe r.epofldefltS offer no comment. 
,  

That with regard to the statement made in paragraPh 4.2 

of the applicatiofl,tha respondents be to state that the application 

of the applicant for compassionate appointment in PA cadre was daly 

processed and plicd before the Circle Selection Committee for 
recommendation or otherwise. On recommendation of the Circle 
Selection Committee, the applicant was approved for appointment 

in Postal Assistant 
cadre on compassionate ground vide order dated 

3_1O'97 (Annexure—'!) along with 6 other candidateS. The application 

was also informed of his being aprnoved for appointment in the 

cadre of Pøstal Assistant by s eeparate communication NroStaff/16" 

M.tsc/?, dtd.4-11-7 (Annexur.T of the applioatiofl). 

That uibh regard to the statement made in paragraph 4.3 

of the applicatiofl,the respondents beg to state that the applicant 

could not immediately be appointed and abeorbid after having been 

approved due to nonavailibiiitY of vacancy. He was therefore kept 

in the waiting list, along with othet similarly situated candidates 

for absorption in turn on arising of vacancy. in reeponae ,  to the 

representation received from the mother of the applicant for 
absárption of the applicant, the respondents intimated the position, 

to the applicant vide letter 	 dtd.4.6.98 (Annexure 

2 of the application): to the fact that the applicant 's case would 

be considered as and when vacancy becams available. 

That with regard to thw statement made in paragraph 4.4 

of the applieation,the respondents beg to state that the contention 

made by the applicant to the fact that the respondents appointed 

the perSons on compassionate groond whose oasis werer approved in 

the year 1998 to 1999 Is not tree. In fact, the respondents took 

steps for absorption of th. approved candidates in Gr amin Dak 

Sevak (cDs) posts vid. order Nb.Staff/16Rlg/88/part,dt.14h'2OO1 

Cofltd. .p/4 
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after dispensing and discontinuing' of the waiting list of the 
11 
pproved candidates in pursuance of the instructions/guidelines 
Issued by the Iinistry of Personnel arid Training, Govt. of India 
in their .42$.12/4/2000Estt(0) dtd.2411.'2000 circulated viO 
bstal Directorate Nb.3761024$1 SPB - I d&ted .257-2001. All 

the appointing authorities it field level, were instructed with the 
list of the candidates who could no be appeinted in deprtmentsl 
oet as approved, to offer appointment inWS poet. The applicant 
was allotted, to Guwahati Postal Division to offer him appointm.nt 
tn GOS post if he was willing. The Sr. Supdt. Of POe, Cuuahati 
áalled for villirignese from the candidates including the applicant' 

for accejtanc. of GOS poet when offered vide .B/A-R.laxation/Rlg/ 

+7-78 dated 18-12-2001. the applicant in riply vide his letter 

sted 31-12-2001 communicated his unwillingness to work as GOS. In 

4iev of this the applicant could not be appointed in GOS poet also 
some of the similarly situated candidates who offered'their 

illingnee have bean offered and appointed in GOS post as per 
luitability. Due to non-acceptance of the offer by the applicant 
some candidates placed below the applicant in the li.t could a get 
the appointment in the cDS post on their acceptance of the offer 

for GDS. pelt. The applicant as a matter of right can net claim 

appointment in the Postal Ksett. cadre: after the system of maintaining 
waiting list of the approved candidates has been discontinued vids 
e Govt.' of India, ifinistry of Poreorinsi and Training order dated 

$-11-2000 mentioned above and consequent introduction of the scheme 
for absorption of the e.ndidbtes from such discontinued list in GOS 
posts vide Department of Posts order dated 25-7 6-2002 mentioned above. 

copy of - the order: dated 14-2001,. dated 2411-2000 and dated 
2-7-2001 are enclosed as Annexure-2,3 and,.4 respectively and also 
acopy of the letter dated 18-12-2001 and 31-12-2001 are enclosed 
a* Annexure5 and 6 respectively). 

8) 	That with riard to the statement made inperagraph 4.5 of 
the application,tp,, respondents beg to state that prior to receipt 
of the order/guid.jjnee of the PUnistry and the Department regarding 
dlecontirwanceot' the waiting list of the approved' candidates for 

$smpassionate appeinteent, attempt to explore opportunity for 
!a:pOintiflt of the applicant in a Army Postal Services was also - made 
for which the applicant was asked to submit his willingness to serve 
in ji  the Army Postal Servicevicie the letter d*ted 1*69 (Annexure3 

of the application). Due to non-availability of vacancy in APS too, 
tPe applicant could not be accommodated. The applicant made a 
representation on 10-4-2000 to the Hon 'ble . PUnieter of Communication, 
Govt. of India in this regard. A' reply was sent to him on 3/10-7-2000 
(Rnnexure-4 of the application) intimating the position of his case. 

op/soo  

II 
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• That with regard to the etat.mente made in paragraph 4.6 

+ the application,the' respondentS beg to state that othix' departmSnt 

more also consulted for absorbing the applicant for which he was 

asked to intimate his williflgneBs to serve in other departments vide 

letter dated 13.32001 (Annexare5 of the appiication).UnfSrt*tY 

his effort did not also matarialise due to inability to absorb the 

.a1iosnt in other department also. 

That with regard to the statements made in paragraph 4.7 

of the application g the respondents beg to stats that the contention 

Of the applicant to the fact that the personS approved for compaseiOu.. 

iate appointm.nt in the year 999 have been appointed ignoring him 

J. 
who was approvd in 1997, is not correct. In ?act, some of the 

Oandidatee approved in 1999 and whose waiting list for appointment 

•n departmental post has been discotiUd as in the case of the 

ppUcaflt in pursuance of the nietryfDePirtmeflt orders dated 

24'.112000  and 257.,2001 (Annexur.-3&4), have been appointed in Q)S 

post on their acceptance of the offer in terms of the order dated 

fI4841 (Annexure-"2). The applicant himself missed the oppøtitY 

by his refusal to accept the offer for a S post vids 
hil letter 

dated 3ii2.O1 (Ann.xurs6). The contention of the applicant to 

the fact that he may be appointed against any of the 8(eight)vaCiflt 

poets now available in Guwahati Division is not based on records 

:flOr has sanction of the eieting rulss.of recruitment on compaSsio 

tate ground. As per the scheme for compassionate appointment under 

Central Govt , c.mpassionate appointment can be made upte a, maximum 

of 5% of the vacancies falling under direct recruitment quota in 

sny gropp C or D post.. The claim of the applicant for absorption 

in the PA cadre against the present or future vacancies has no 

lecue etandi in view of the fact that he is no longer in any waiting 

list of approved candidates for appointment in PA• cadre, since the 

system of keeping the waiting list has been discontinued v.e.?.. 

i—S.D1 as per the plicy framed by the Govt.. of !ndia(Annexu?e"3). 

11) 	That with regard to the 'statement made in paragraph 4.8 

of the application,the respondents beg to state that the applicant 

is no more in the waiting list for appointment in the PA cadre as 

the procedure to maihtsin such list has bince been dismantlsd/ 

discontinued as explained in the foregoing paragraphs. The 

respondents on acting by the i netruc tione/guidelines of the Govt. 

of !ndia/Departmef'lt,Offerld to the applicant a poet of S whiäh 

the applicant refused. The question of keeping him assured for 

appointment in PA cadre no longer arises as the wait listed 

Contd. .pf 6'.' 

- 	 - 
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candidates including the applicant have been offered of GDS poet 

consequent to sbolitiof'/diecofltifluaflce of the waiting list and 
introducing the scheme of appointment of the then wait listed to 

candidates in GDS post (Annexuri-2 and 4) to mitigate ,  the 

hardships of the affected candidates. 

*2) 	That with regard to the statement made in paragraph 4• 

Of the application the respondents beg to state that to re-iterate 

the statements made in the foregeing paragraphs 4.7 and 4.8. 

That with regard to the statement made in paragraph 400 

of the .application,the respondents beg to state that. to reiterate 
the facts stated in the foregoing paragaph Nb.1, 4., 4.7 and 4.8 

The averment of the applicant to the fact that the respondents were 

vindictive to him is totally denied. The respondents are bound to 
follow the rules/guidelines framed by the GDvt. of India/Department 

nd acted boriafide accordingly. It is not true-that the candidatU 

approved and placed below the name of the applicant in thethen 

waiting list were-  appointed in the PA cadre bypassing the case of 

the applicant. 

That with regard to the statement made in paragraph 401 

and 4.12 of the application,the respondents beg to state that the 

grounds narrated by the -applicant are irrelevant to the matter and 

devoid of merit as the claim can not be entertained as per law and 

circumstances of the fact stated in the foregoing paragraphs. 

That with regard to the statement made in paragraph 5.1 
to 5,5 of the applicetion,the as reepondeate beg to etete that the 

grounds stated by the applicant are not true, hence denied. It If 

added that the respondents offered to the applicant the post of 

S when he could not be appointed in PA cadre as approved due to 

non-availability of vacancy after the waiting list of the approved 
candidates was discontinued in pursuance to the Govt. order. The 

applicant refused to accept the appointment in GOS post for which 

the respondents can not be blamed. In view of this and on the 
circumstances of the fact stated in the toregoing pares, the 

application is devoid of a merit and hence liable to be dismissed. 

ii)' 	That the respondents have no4.ecmmer,te to the statements 
'made in paragraph 6 and 7 of the application. 

17) 	That with regard to the statement made in paragraph 8.1 
to 8.4 of the application, the relief sought for.by the applicant, 
the respondents pray that there is no cause of action and the 
application is devoid of any m.rit. Hence.the applicant Is not 
entitled to any relief' Bought for and hence the application is 
liable to be rejected. 

Contd.p/7- 



•(7) 

	

i1e) 	That with regard to the statements made In paragraph 9 
the .ppliatiofl,thR respondeite beg to state that grounds stated 

In the for.oing paragraphs in reply to the evermente made by the 

ppiicant, the interim relief whatsover prayed for by the applicant 

els not justified and permissible by rules and law established. 

Hancej the application is liable to be dismissed.  

	

191 	Th.t4 the Respondents have no comments to the etateaebt. 

.sde In paragraph 10,11 and 12 of the application. 

	

) 	Thi,t: the applicant is not entitled to . any relief sought 

r in the application and the same is liable to be diemiseed with 

ate. 

1, S. Kernel, Senior Superintendent. of Post Office, 

wahetl Division, ftghdoot. Bhewan,Cuwehati781O 0 1 being 4e duly 

thorissd. and competent to sign this veitication do hereby 

olemnly affirm and state that the etatments made in paragraphs. 

I 	of the application are true to my knowledge and 

elief, those made in paragrapte'/' -1 / 	being matter of 

scord are true to my information derived there from and those 

de in the rest are humble submission before the Hon'ble Tribunal* 

have not suppressed aY material facts. 

MO I sign this verification on this the 	10 th day, 

' 2003 9  at Guwahati. 

DEPO NE N 

I- 

-CoO- 



L& _ 

Loolcz 

DEPARTMENT OF POST 
p.tCE OF THE CHIEF POSTMASTER GENEJAL1 ASSA14 CIRCLET 

GUWAHATI1 

No. Stat f/ 16 - MISC / 97 	
dated at Guwahati the 3rd Oct,1997 

A. 	On 	the recoefldati0 	
of the 	Circle 	eieotion 	: 

coumittee, the Chief postmaster'Gal, Assam Circle, :.GuWUhati 	•.
ILI has been pleased to approve appointmeflt.0f oi1owing app1iant&' .. 

under relaxation of norna1 recruitment rules in PA/SA cadre. 
:- 	

'' .. ......... 

It is clarif.ed that the above cases iave 

only been approved for recrUitrent und 	
relaxation rule.y'"tl1Q''..H".' 

circle Selection Committee and the said approval does not: 
 

upon the approved applicants any right fo 
immediae' absorption as 

their appointment will be further subject to availabilitY "'of. 
vacancies as per te extant ruled governing the recruitment under 

relaxation of normal rules. 	 . 

Thir appointment will further."be subjeOt.tO'Th" 

of their eligibilitY which will be verified by .the'
.  

authorities from the original records vis-a-VS the'' 

criteria. ccordinglY the approved app1iCaflS:Will  

to 	produce 	original 	
certificates . especially.'. 

of natiOflQiitY educational qualificatiOns date' ot 

which will be verified personallY by the appointing. 
regarding their genUifleSs before appointing, them. 	

' 

Name of deceased offic&al e 1.ati'.. 
and address 	 ' ,,onship', 

Wife sri M K Pujari, 
Ex PA Barpeta HO 
late Mukupda Malakar So 

EX Gr D Karimganj 
Syed Abdul KuddUs 	., 'Son ', 

EX postman,Chuflari 
 

Md Naushad Au 	Ahmed 	. Son 
' 	

, 

Ex Postman Guwahati GPO ".' •. 
late J R Tamuly  

Ex Gr.D CO cuwahati  
late A N Brahms 	Daughter.. 
Ex pmanDhUbr1 HO 
late H P patha Son 

,EX p'man,Barpeta 
 

verification 
appoifltUg 
eligibilitY 
required 
certificates 
birth etc 
authorities 

Si Name of candidate 
No. 
- _ _ 
10 Mrs Arati Pujari "  

Sri. Bishri alakar" 

Syed Raiqul Islam / 

Nd NazirnUddifl Ahmed" 

SrjNriQfl TaTnuly / 

Miss Sharmila Brahma' 

7 1 	sri unajitPathak / 

late Subrata Dutta 
Ex MM SRO Dirnapur. 

B. 	Following cases have been referred to the 
consideration :- 

i. 	sri Pradip Kr Dutta 

1  

DiraCt9rate.  

Brother 

Contd page.,,,, 2 ,  

I 

Itt 
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C. 	
The cases of foll0Wi 
	cafldit 	

1;tve been reiect.t°'# •.:: 

	

due 	
y the CSC 	

I 	

' 	 : 

sri PradiP Lal DeY 	
late Priya1 	

Dey 	
Son 

EX 
of ft os,cach 	Dfl 

2. 'Shri upa Konwar 	
late Dhar 	

KOWar 	
SOn 

X ailP0°' 	
ja 	. 	

... L 

	

. 	
Sri S.ddht 	

late Hrinal Kt 
PaU 	

Ofl 	:. 

EX 	a1ofl 

	At 

. 	Rahmafl Khan 	
late bdu h 	

. • • 50fl 	
i, 	••• 

EX pan,BPeta 

d 0taZ 	

late Mahboob 1i 	
Son 

EX St 
pan ,GUwati 	 I  

	

6. 	jSS sumita Dutta' 
	

late D C Dutta 	
Ught 

Ex P 0jruga 

. sri Rajib K raa/ 
	

Tkes 	Braa 	
Sqn 

EX SPM Dootma S0 
	•. 	

. 	 . •, 

1• 

8. • sri 	tum° 	
BarUah / 	

Sihat ch Baruah 	
. Spfl 	

. 

EX 	
orhat O 	

•:.' 	. 

D. 	
Other cases pertai 	

to p/S 8 
have beef0dtOb0 	

t 

incomPte and have been ref err baCh to 
pivi 	

ead5.or 

expeditious Qpleti0 

l i t 

(1 > 
I .0 SR 	•• 	• 
pMG t SmFF 

- 	/ C1II 	pt4G; o 	
GUWhTXI 

..... ............................. 
copy to - 

	

ii sr Spdt I, 
sucdt of post QffiCe5 	

sSam circle or 

informati on.  
• 	

• 	•• 
I . .... ,  

C \ " 

	 0/0 

) 
, , 	 • 

I 	 •, 

	

2 	 - 

• 	 .•'•• 	 I.  
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I 	 OEPARTME'(T OF POSTS INOIA 	 ' 

I 

Q. 	OF TH CHIEF POSTMASTER GENERAL 	 ; 	I 

SAM CIRCLE GUWAHATh781OO 

No StaffI16RIQ188IPat 	
Dated at Guwhti, the 	J92OO1 

To 
 

1  All DivSOfl8l Hds inAssam Circle 
 

• 	. 	 • 	 . 	• 	. 	

Ii 	•• 	. 	• • 	• •. it 	• I 	• 	•' 	•- 	• • • 

V 	 H' 

Sub:- 	çmpassiOflate aopointmeflt oroosaI of candidates 4pro\'éd and aith 

cted. 	 • 	•• •• 	• 	
, 	.'. j ••:: 

	

I 	
•, 	

II 

1 	
Directorate in consultation with Department of Personnel and 'raln1ng 

has already Issued instruction for discontinuation of waiting list of candidates apprQved 

for compassionate appointment it was clearly mentioned thaç the malntefler)Ge of 

waiting list of 
approved candidates should immediately be discontinued if not already 

discontinued In Dte In Its letter No 24-1/2001-SPB I dated 6.7 2001 cIrculated under 
this ofce letter of even number dated 31.7.2001 'has directed that In future 
committee for considering reuest for appointment on compassionate ground should. 

take Into account the position regarding availability of vacancy for such appoin'fleflt and •. I 

	

• 	it should limit its recommendation for appointment ocly in a really deseMng case: 

against the vacancy meant for appoin'fleflt on compassionate grourid isevallabeWithIn 
a year and that too within the ceiling of 5% of vacancy falling under direct recruitment 
quota in any group-C or 0 posts prescribed in this regard The practice of circulatiçg 	:• 

names of the deserving applicants to other departments has also been dlscontinu. 
• 	 • 	

•: 	

• 	
. 

2. 	In or circle we have got total 27 candidateS for PNI 16 caidIdateS•för . .:. 

postman/Maiiguard cadre and 47 candidateS (or Gru-D cadre 
a pproved : b 	eei...: 

7.12.93 to 11,11,1999 and they are kept In the waiting list. Since waIt1lsn9 

	

• 	candidates for compassionate appointment has, been dispensed with; chance 
absorption of these approved candidates In the waiting list against vacancies vaIlaé.::. 
within 5% ceiling of direct recruitment quota is remote. This may cause hardship 	

the•.:. 

approved candidates who have been waiting for quite a long period. In consideration of 
this aspect Directorate has decided to consider such wait-listed candidates for vacant 

	

• 	
posts of Gramin Oak Sewak if they are willing and eligible 'for the post.AS per lnsu1Q'; 
of Dte you are therefore requested to offer GDS vacancies to the dependantS f reuar.' 
employees (group-C or 0) who are already apprqved for appointment on compass1Ofl.ate. 
ground and are stiil awaiting absorption for want of regular departmentaL vacandes 

as...:.". 

on 8.2,2001. Such approved candidates will however be appointed agalnstGOS posts .. 
subject tO their fulfilling all required conditions of recruitmentlike educatlonàl". 

qualification etc. it 

pifttmeflt gjnt tre d 	mgtaJ 'vcn(ie. 

te obtairie. frorri th 	cni tefQr 

'I ) 

	

'*: 	• 
• 	•••., 

$ 	

ii 
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3 	 The U 	
ning names of all te approved cand1datS IS 

dIvtstOfl-WtS you may ke aiOfl to 
aSCe1fl the w1ltlflQflS and chCC of staUons1f 

ary, from the approved and wait-listed candidateS for conslderat1ofl 
of her 

appointment aQaln vacant GDS po and necesS3 
IOUOW-UP ao may be ker 

the above lnruOS however, whereVer required 
aIOfl to fl1 up GDS poS IS aIaqy ' 

tn proQre that aOfl may continue ad these poS may not be offeTed 	wit-1li 

candidates. 	
i 

	

. 	 . 	 . 	 . 	

0 	 • 	 • 	
•' 	 • •'• 	 .,' 

	

I 	
tI 	

I 

4. 	. . 	
Offer of GDS posts to waithsted candidates.WIU be vaUd for oey 

	
.:. 

the scheme wU be reviewed after one yez In the meantime, 
aOfl teken po 

indcatiflQ number of GDS posts offered to waitiied candidates and 
pacuia' of 	 f 

beneflClarI may be repoed quaeriY to this oce beginning with 
quar 	dln 

30.9 2001, r 
onward ansmiSOfl to Direorate 	

I 

gncbM 	 I  

(A 	Kacha) 	, 

Chief Postmaster General  
Assam Circie, Guwahat"78OO 

	

Copy to 

• 	 ' 3 

The Postmaer General, Assam ReOfl, 
DibruQath786001 Or 	' 

in8tiOfl 	

1 

I 	

I 	 . 

Chief Postmaster General 
Assam ReçiOfl, Guwahat178OQ 

3 	
1 

I 	

r 	

3 	?I 
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1 

ii 11u1 	iiJf i (/No 42O12f4I2OOOESt (D 	If 	 j c 
Govcriunnt ofindia' 	. . . 	 • 

thttstry of eroh\el, FG  

I !Ll \ 	,U) ; 't' iparttu1Cfl 	Pesoiin1 anJ Tmiki 	I H 	) 	$ t 
e  

ICjh1  

' 	
ssII 	

• 	

__; 	jtI ( 	P 	 iti(r/?i 	
' 

'Daeci the 4cv 	çb1) I 

	

• I 	
or:C E4'EMORiN 1)'JI j 	,..i 

I 	 1 	f 	 I 	
4 S 	I 4 1 	t 	l 

0 .4

' 
 '((t 	Sujt 	Iv 

0 f 5/ 1iit 	
. 	 4 	.i.• y. :' 	 !itj.!f. t};;i: 

j4 	 Ip 	
3;- 	1-.---1I 	I i 	I I 	4 	I 	 . I 	 l 	I'E 	:t 

, 	 I 	' f'undersicd is dircct&i o cfcr 	 II
lid" to No.2i1-l/99-SPBI dt. 24.10.2000 on thecbove subject 

U. KNagpal's c.as&, the Supreme Court has held that as a uLe appointment,s 

in public service should be made strictly on the basis of open U1Vitat1)t u 

I 	 merits and appoinnent on compassion 
appliations and

ategt0und8t1n 

exception to the nile Any such ec pUon sho41c1 therefore, be made i tlic 

rrnnimunl possible extei1 s.ay on p( twq per cent or mu.orflUifl of hv) pfr 

cent and if 1 1  cxcds that i 1qdlonge'IeJ113 xception FurUici  

ILIH\11R)11 QI thC 	limit Lvi 	 WIU letd to :bII 

uppomiment on clipsSIOnJ1C 	tnhvinch is bow to resuR in dilution 

ol stundurds As appointment on comp.assionale ground is not buscd on 

meritand it is also not thmugh open compcfltion it would, thereloic 

- adversely affect the effciency of the admin1strat1O1jQfld herce woi Id nbt 

in public intercsL 
 

4 	 1 

2 	Tl 	sclemuof co,npascq1te appoiiUnQ1t' a1reay provides fo' 

objective qsqssmpt of the  flnajictal  conditionsof the family, Thero is I wa's 

no provision for approving .cnses in the absence of vncan1c$ br 

cnipajontC uçintn1ent an lk c~p  9_ifl Waltm.g List I he 

\YiiiiiLit. or ciiipassionatC) ppoinhiflCnt cfctrd to ii our(.9Mttd, 

I.t rcr to csc undy 1 npproved 'pr such )nppomtmcnt l'ut 

iho 	itlJn br cnsidcrtioui ithecommodnhlOTh tor suci nppoiutmcnt b, 

•thç 	 The 	4pii of onsidertiton 	uccommôdtk, 

•II' 	#'i'' - wcl 0  iiyr 1  k1ire i' 	iei 	fqr  (hu1ç lrptrT 	''flS 	itii the - 

4 	 att oit ni t he U1 ' 	thhcte.thcrc s i o1qiy4 ;tp CCO?IlOdaf 

tl.p 	içprt li 	jccdc oil tI... iicrt 	I tllQ,CUc c I Iii4c in 1C 	euc 

4 	 tl c I ul pu rmc 'o1, b 	r\3.h1 li ciL 

1 	I 	 I( 

0. 

. 	 . 	 - 	

•I 
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$ 	

j 

flOV1fl 	k 

	

g and ceptfl the npplicuflt s cc tn 	
LsL 

pphcantlIas to bccoas!crP0>-'1 thcre is 
a 

-- 	- and thn too by thc compCtC11 UOfl Ifl that o_ It was, thcroforo not  

coect on the 	of the Dept of Fos 	
have prepared a Wtfl 

List ot approved cases for appouitrfleflt on 
cdijpaSStoflat0 grounds whn 

thcre were ot sucteflt VaCancieS to aOmmU them 
 

f  3 	
y rtbon of 5% hmiL even as a tcmpOra measure, 

r1akfla 

üpp0 t i flCflt on COmPUSStOflQte grounds will 1ave 
rcperCUSS1O1  

Ministries' Departments 	
it wfl lend to similar demands from them flW) ' 

aid thus it will 1e to butk appomt1flCI 	on 	mpassi0Uat0 grounds u 11w 

Govcrn'nt of India at th cost of mentoflouS candidates who may also  

equally deserving ones which will not be in the public interest I, 

1Ivtn8 regard to the above posittOfl even on reconsidera 0n there s 

no scope for lang the ceiling of 5% even 
	a tempor 	mea5ure for, 

manS appøiflUfle 	
on compasSiotiate grounds It is, thetefule, 'reeUCd 

tlrnt the proposM of DcpmCflt of Posts for the anie cannot be aed to 	' 

Drectf 
• 	

: 	.'. 	30.i:, 

I 
1)cpU of Posts 	 ' 

it A 	1 )lt 1)i rct r (ln 1) n  

( 	ivDctht 	

$ 

ir  

•. 	 . 	. 	
• 	•.:... 

- 	 S . 	 .- 	
• 	 ., 	 .....,..... 

I 	

L 

/ 

(\ 	
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No 3716/2001 SPI3-1 	-¼ 	
k 

	

Oovernifleflt or Indin 	 . 	. 1 	•• • •1 8I.I.4• . 	
.. .' ..• •• 

Mirns(i y of 	 , 	

U 	
' 

Depar(nleflt ofPos(s  

t 	
Dak I3havan, sprisnd Marg 

	

 
New De1Ihi:i •  I 99:9i!: 	:: • 

I 	 Eat?d. 25 July, 200U 	L 
To 	

i- 	l 

1 	

• 	 c• 	;•,t 1  

All Pr. CPMsO 
All CPMsG 
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Subject 	Compassionate 
appointment proposal of candidates approved fat 

	

the same who have been kept in the wait list prior to this office 	- 	-. 

letter No 241/99 SPI3 I dated 8.2.2001.  

Sir/Madam, I C 

- 
 

I am directed to auract your attention to this office letter No. 24 1/2 	Id!ted 
 

21j2.QQ.L on the above suhiect in 	hich iiisiructlons were issued regarding dig- 

LOfl(lflURtIOfl of waiting list of candidates appioved for compassionate appointineht III 

consultation with Deprtiiient of Personnel & Training. It was 
mentioned in the nbove 

letter that as per the clarification given by the Department of Peisonnel & rraining ill 

k/e~ 

their 0 M dated 24 11 2000, iiaintenance of the waiting list of approved candidates for 

compassionate appointment ya . __tp_ he discontinued immediatelY if not already 

c scontin ndJha1 ihe canUda(es whose names are already in the watt list lot 

appointment on compcIon ite ground hut v1rncqud not henppoutcd (luc to want of 

) ( 	vacancies within 5% limit uay he asked to c'<pi ccc their willingness ror consideration by 	 4 

other Ministries and (heir names choukl he circtildcd to other Ministi te s,hlcct to their 

L willmgncsc 

2 	
Ihe Department of Peiconnel and I raining in then OM Nol44/18/2OO 	 ' 

lji2) d( 22_c1aQ I ciiculatid vidc this Ili.c lUicr No 	 .aj J 
has directed that in future the Committee for considering reqUest for appointi ent Ofl 	- 	 : •:- 

compassionate grounds should take into account the positipn regarding availability of-: 

vacancy for such appointment and it should limit its recommendations to appointment on-: 
 

	

I comssionate grounds only in a really dccci vtng case and only if vacancy meant for 	
A) 

appU°fl oipsciOna(e grounds will bc available within a year in the concerned 	V4 

adwmktrahive Minic/DepartrnCfl()lfl 	flni too within Ihc ceiling of 5% of vacancies 

falling under DR quota in any Group C 01 I)' oct prcccribcd in this regard 	The 

practice of 	u circlating nm aes 6f the deserving applicants to other Ministries/l)eparttfltS, 	.. - 

has been discontinued. 
 

'I 



, 	

•.: 

•1 

r 

3 	
Since wait listing of candidates loi compaScIOflflt 	

appointment ha been 
i  

dispensed with chce of absorption of the approed candidates kept in the Waiting 
Iist. 

'ngiiinst VnCflflCCS available within. 0/n 
ceiling of direCt recruitment quota In this 	•.. 

Department or elsewhere is remote. This may cause hardship to the nppovcd, çnndidn.tes :. .. 

who have been waiting for some time. in considcratiOfl of these aspects, It h.flQW 	( 

decided to consider such 	
ait listed candidates for the vacant posts of Gramin Dak 

	' 

Sewaks ii they are willing and eligible br the post rhere lore you are requc4ted to oIler 
GDS VnCanCIC to the dependents of regular cmplO ccc (Group 'C' or Group 'D') who 

are 

already approved for appointment on compassionate grounds and are still waIting 

absorption for want of re g 	Partmental vnnncie as on 8 2 2001 Such approved 

candidates will, however, he 	oIntd against GDS posts subject to their fuifliling 
it will have to be 

required conditions of recruitment like educational qua1iflcntiOnS etc..  
made clear to the approved applicants that with their acceptance of the ODS posts, they - 
would have no further claim for appointment on any special consideiatiOfl against regular 

departmental vacancies and that they would have to take their (urn as per presetit 

departmental policy fot ODS in the matter of their appointment against 
future 

departmental vacancies 	An undertaking in this regard may.0 obtained from these 

candidates before giving any appointment 	
. 

4 	Action may be taken 
fioni the approved..nnd vn 
against OD. pct.s 'and nec 

instructions. However, whcr 
progress. that action may 

candidates. 

5 	Offer of ODS posts 

scheme \vill be.. ryie\vcd nf 

number of ODS posts oflcrc 

muy he reported quarterly 

	

to accrtflin the willingness and choice . cif station, ifany, 	• 

t listed candidates for consideration"Of their nppointmcnt 

	

:essjy follow up a(ion may he taken ns per he aboy 	;.: 

ever recruitment action to fill up GF)' p ts is already in 

ontinue
l tQ waiiItstd ' ula • 	•••. 	• .... 

I 	 / 

to waitlictcd candidates will be valid for one year and the 

er one year. In the meantime, action taken report indicating' 

d to wait listed candidates and the pnrtiu1arsofhe11Cfld1l 

tothis )j i .cc t ora(CCg1flfli1g with quarter ending 0:9,201, 

1Efii Ff,  
7 

1 

	

.;. 	
..; 

.' Yours faitbcu!ty,: 
• . ;ik,: 

.? 

	

k.• 	. 

'(A.K Dash) t. 
Director(tnfD. 

t 	I 	' 	r 

1, 4 
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I)a(d at Guwahati tlic 

••:4L;\y-; : 

i ';:' 	
•t: ). 

J I 	I 	ctl-\d- 
 

- . 

•• 

SuI 	Cmpisi0flat 	pointmCflt propO1I 
of candidatCs approcd and vait bstcd 

thu 

 

for GDS l'ot 

.....
....................... I1 	L 

A C' ol C () 	1 u1that1 kttu 	o 	tat1ulR 	
dttd 14 8 2001 m 

th 	bo\ IflLOILOUC (l ulicJ cnc1od h ' for ttlrntSS10fl ofour wllllflgflC 	ptaflcc 	' 

N U) th 011 	;1 111 tittdci ts'U ( 	(t b lot c 31 12.2001 

u 1 ihittIt \ ill b 	
ptJ 1tltt 31 12 2001 at this end 

AbO\'C 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
UWAHATI BENCH 

OA NO.Fç102 

Sri Nripen Tamuli 
.App1icant 

union of India & Ors. 
. .... ... .Respondents 

REJOINDER TO THE WRITTEN STATEMENT FILLED BY THE RESPONDENTS 

:1. 	That the applicant has received the copy of the written 

5tatement and has gone through the same. Save and except the 

statement which are not specifically admitted hereinbelow, rests 

may be treated as total denial. The statements which areborne 

on recordsf the respondents are put to the strictest proof 

thereof 

That with regard to the statement made in p a r a I of the W.S. 

the applicant offers no comment an it. 

That with regard to the statement made in para 2 of the WS 

the applicant while denying the contentious made therein begs to 

state that the applicant applied f or appointment on compassionate 

ground in the Postal Assistant Cadre on 20.11.96. The 	case of 

the applicant was placed before the Circle Selection Committee 

(CSC) for consideration and recommendation. The CSC recommended 

the case of the applicant. The CPMG, Assam Circle, Guwahati 

1 
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proved the name of the applicant for appointment in PA cadre 

der relaxation of normal recruitment rules and his name 

pe&red at Serial No5 After that the respondents issued an 

der dated 18699 by which the willingness of the applicant was 

ught for enrollment in Army Postal Service to Civil Division 

ter his such appointment Theapplicant immediately placed his 

.11ingness to enroll himeif in the Army Postal Servicer The 

orcens after more than one year issued another order dated 

72000 by which it has been communicated to the applicant that 

s case would be considered as and when vacancy arises 	On 

32001 the respondents isüed another order asking 	the 

llingness of the applicant to work under any other department 

thin or outside Assam Immediately the applicant placed his 

ilingness through his repreentation When the applicant was 

iting for his appointment he received an order dated 

i22øøi by which willingness was sought for from him in 

spect 
V 
 of GDS Pot The applicant in reply to that letter, he 

eferred representation expressing the fact that since his case 

ci already been approved for appointment  in the cadre of Postal 

sistant in the year 1997, he was not willing to work in GDS 

heme. 	
- V 

The 	applicant begs to state that in the 	order 	dated 

48..2001 	(Annexure-2 to the instructionis to discontinue the Ww 

aiting 	list of approved candidates 	Discontinue means stop hot 

ancel 	The earlier list in still 	in existence, but no fresh name 

an 	be 	included 	in the said list 	It 	is further stated that the 

ordings of the order is very clear that the approved applicants, 

2 



that with their acceptance of GDS post, they would have no 

further claim for appointment on any special consideration 

against regular departmental vacancies and they would have to 

take their turn as per present departmental policy for GDS in the 

matter of their appointment against future departmental 

vacancies That is why there is a specific instruction that in 

this regard before giving any appointment against GDS post and 

undertaking must he obtained from the candidates 

4 	 That with regard to the statement made in para 3 of the 

W . S.the applicant while denying the contentious made therein 

begs to state that it is not true that there is no vacancy in PA 

cadres The respondents have issued an advertisement showing 

requirement for the Post of Postal Assistant/Sorting Assistants 

in the var'ious Postal/RMS Division under Assan Postal circle for 

the year 2001 

A copy of the said advertisement material 

is annexed herewith and marked as 

Annexure—R31 

It is further stated that not only his juniors but also 

the persons whose names were recommended on 	22003 have also 

been appointed in the PA/SA cadres When there is 	strict 

instruction 	to discontinue the waiting list 	of 	approved 

candidates, the Respondents have issued an order bearing 

noStaff/16-"CSC/2002 dated 2522033 by which 3 names have been 

approved and acting on that 2 persons fom that list have been r  

I appointed in the PA/SA cadres It is further stated that since 

there is a provision of maintaining list of approved candidate, 

3 
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the action on the part of the respondents in appointing persons 

in pick and choose basis, is highly illegal and arbitrary. 

copy of the said order dated 25.2.2003 

is 	annexed herewith and 	marked 	as 

nnexure- RJ -2. 

5. 	That with regard to the statement made in para 4 & 5 of 

ithe WS the applicant offers no comment on it, 

That 	with 	regard to. the statement made in para 	6 	of the 

L written 	statement the applicant while 	denying 	the 	contentious 
made 	therein begs to state that there was available vacancy and, 

the respondents have been delaying the matter 	by issuing 	varies 

orders 	from 	time 	to 	time only 	with 	the 	sole 	intention to 

frustrate the claim of the applicant. 

That with regard to the statement made in para 7 of the 

written 	statement 	the applicant while denying 	the 	contentions 

made 	therein begs to reiterate and reaffirm the 	statement made 

above 	as 	well 	as in the O. 	It 	is further stated 	the 	as the 

appointment 	in 	the GDS Post is subject to 	willingness 	of the 

candidate and the post is temporary in nature, 	the applicant was 

not 	willing 	to 	work 	in the GDS post, 	because 	his 	case was 

approved in the year 1997 and his name was at serial no.5 in the 

said waiting 	list. 

I B, 	That 	with 	regard to the statement made in para 	B 	of the 

written 	statement 	the applicant while denying 	the 	contentions 



made therein begs to reiterate and reaffirm the statement made 

bove s well as in the OA, 

9 	That with regard to the statement made in para 10 to 13 of 

he written statement, the applicant while denying the 

cantentions made therein begs to reiterate and reaffirm the 

statements made above as well as in the OA and begs to state that 

the appointment in GDS Post in subject to willingness of the 

andidate. The applicant has not missed the opportunity by 

refusing the accept the offer for 6DB post Since the 6DB scheme 

lis  a conditional one, non—wiling to work as 6DB would not any way 

frustrate the claim of the applicant even an applying the 

Principle of waiver, and estoppeal 

110. That 	with regard to the statement made in para 	14 	of 

the written statement the applicant while denying the contentions 

nade therein begs to reiterate and reaffirm the statement made in 

the OA and begs to state that the applicant served under the 

respondents during 1987 to 1989 as a substitute in Kamakhya, SO, 

on casual basis and in that capacity he has completed more than 

1240 days of continuous service and as such his case is also 

'  required to be considered under the casual Labour (Grant of 

Temporary Status and regularisation) scheme of Postal Depth.....for 

rant of temporary status and subsequent regularisation This 

scheme was subsequently extended to the recruitees 10/9/93 1  

percent to a judgment passed by the Honble Ernakulam bench in OA 

iNo750/94, and to that effect the respondents have issued an 

rder dated 1.,1195 

5 
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A copy of thesaid schemoAand some of his 

service particulars and the order dated 

111..95 are annexed herewith and marked 

aAnnexure RJ- 3, RJ- 4 Coily and R.T- 5 wit 

respectively. 

11. 	That with regard to the statement made in para 15 of 

the written statement the applicant while denying the contentions 

jmade therein begs to reiterate and reaffirm the statement made 

above and begs to state that there are valid grounds in the 

:present OA and the Hon'bie Tribunal may be pleased to interfere 

the matter by allowing the application with cost.. 

That with regard to the statement made in para 16. of. the 

written 	statement the applicant offers no comment on it 

That with regard to the statement made in para 16pf 

':the written statement made in para 17 of the WS the•applicant 

while denying the contentions made therein, begs 'o state that 

there is merit in the instant application wherein the Honble 

I Tribunal while entertaining the matteP may be pleased to allow 

the present OA. 

:1 14.. That with regard to the statement made. in para 18 of the WS 
the applicant while deny&ng the contentions made therein begs to 

reiterate and reaffi the statement made above as well as in the 

OA.. 

\/ 
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That with reQard to the statement made in para 19 	of the 

iritten statement the applicant offers no comment on it 

16 	That with regard to the statement made in para 20 of the 

written statement the applicant while denying the contentions 

made therein begs to rely and refer upOn the statement made above 

as well as in the DA, 

7 



VEFC,TjEIj 

I, Sri Nr-ipen Tamuli, aged about 	years, son of late 

Juddharam Tamuli, resident of Kamakhya Temple, Guwahati, 	do 

hereby solemnly affirm and affirm and verify that the statements 

made 	in 	the 	accompanying 	application 	in 

piragraph 
.4 C f 	

are true to my knowledge; those 

made in paragraphs 	 being matters of 

records are true to my information derived therefore and the rest 

aie my humble submissions before this Hon'hle Tribunal, I have 

not suppressed any material fact, 

And 	I sign this verification on this the 	tday  

of
j 	

2003. 

• 	 I11T(LURE 
1L1r /1/kr 

E1 
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• 	. 	 .. ADVER11SEMENT MATERAL . T. 

;;: 	
lr1 \ 	 •. 	S 	 , 	 • ,,, 

• 	
. 	

IS 	 S  

1 ', 	r 	 U.','.: 	, 	 • 	. 

•Departrnent of,.Posts,eovernrnent,of, India, Assarn Postal Cirde requires Postal Assistants! 
• Sorting Assistants as indicated below in the scale of Rs. 4000-1 00-6000 -i-other allowances as admissible 
from time to time in the following Postal/RMS Divisions for the year 2001, • 	Li' 	. 	 , . 	':,I""- 	 h ' 	 • 	 • . 

There are two categoraes 1of recruitment
.

- 
'10 	'. 	 .1 	 'I 	 •.•• 	 • 	 .,,, 	 .. ,•. 	 S 	 '• 	 S 	 • 	 • 

01 • 	or. Ppstal/RMS Divisions., 	' 	 '' 	S 	I. 	 • 

:) .fordeputatjofl.toArmy ostaI Service (APS)' 	',' .: 
' 	

•:' 	 S  

Name of the Division • •' 	 ' 	"' No.of vacancies • 	
. 	' 	S  

Application to be 
I 	'J I rml ifV 1n , 	 ' 	C 	 t" 	 "*i•c;i' 	• 	

I. 	, 	1'''''. • 	.' 	addressed to 
• 	•. 	 5 	 • 	5 	

.' UR . OBC Sc ' & ESM PH, For Total. • 	" 
. 	.1 	.. 	• 	.. 	• ..•••• •,• 	S ' 

APS  

S 	 5 i; j  UR - •,. Sr. Supdt of Post 
Guwahati Postal On 	: • 	4 	• 1 - . 	1 - - OBC-1 .8 Offices, Guwahati On, 

• 	
.:.. 

•. . .. 

______ • S  S Paribazar, Guwahati 
: 	'i 	. "t 	h '. 	'' 	' 'j;i. 	51 • S 	• • Sr. Supdt of Post 

Cachar Postal Dn 	• ' 	2 1 - I 	,' ,-' -.. 	. -, •.' 	4 Offices, CactiarDn 
5 5 	' S S 	• 	S 	• 	 S  S 

5  . Trunk Road, Silchar 
• 	5 	5 	

5 

•RMS'S'bn 	..rt!iI:,: 
5 • 

''i 

S  

' 	:- 	' 

S 
.'. .. 	1 • SupdtRMS 

'S'Oivn, 
!r1 	 •'1 	''.' '_ 	'1' . 	¶ 	: •' 	.5,,, 1' I 	:. : 	

• Trunk Road, Sllchar. 
• S  Supdt of Post Offices, 

Goa!para Postal Dn 2 1 - • - - - UR-1 4 Goalpara Dn 
•'",".•:-'.''''-•,:r' •.•••.• •. •.;.•••.••• .- '• •D.K.Road,Dhubri. 
-'e' 	• 	cI.J 	'' 	- • r ) .' "• 	• 	• ii' ) 	y' ,.' ''r 	:. 	• , • 	. Supdt of Post Offices, 

Nalbari-BarpetaDn 	. 
.: 

" 
U 	) ' 	• ''' 1,. -. 	• ' 	4 Nalbari-Barpeta On, 

S 	
• - 	S  ' S  , 	

• P.N.C. Road, Nalbari 
5 	5, .5 	

5 5 
; S • UR-1 Supdt of Post Offices, 5 	 5 

	

Nagaon Postal Dn 	: 3 3 
5 	- - - - 

OBC.1 c'.'' 	8 Nagaon On, 
• 	S 	• 	• 	• r. 	.,,:.,,.,•,: •..••..• •...• , HPOComp, Nagaon. 

•.. 
Daffang Postal Dn ' '. 2 

.......... 

 , 
' 	' 1 

•' ., 	.. 
'- 	• 

. 

S  S 	• 	'' Supdt. of Post Offices, 
• • • • UR-1 • 1 

5 	5. 
 Darrang On 

• 	S 	
• 	

• 	•• 
5 	

5 

5 5 
5 Near HPO, Tezpur.  

-• 	• 	.;.: 	L 	• 	'- •.• 	• 	Si,. .. ". 	s' . • ''4 	
5  

Supdt. of Post Offices, 
SivasagarPostal Dn '8 13 - .'i I UR-2 14 SivasagarDn 

•_••••• 	 - • 	
•h •' : 

1 	• 
HPO Comp,, Jorhat. 

F"hnl -; 	 : hi '(4 u 	.. 4 	..•, S 	, • 	• •Supdt of Post Offices, 
TinisukiaPosalDn 	• 	• '.3 2, - 

5 
5 	- 

- URi 	, ,. 	6 TinisukiaDivn., 
• 	••.• 

5 	
5 _____ _____ •' 	: , • 	' 	S 	

5 HPO Camp., Tinisukia 
• 	' 5 	•. 	

5' 	
5 	5 •• • S 5 5 "". • S 

' Supdt of Post Offices, 
DibrugarhPostalDn 5 2 - \r1 	ii' i1ic, - UR I ' 	10 DibrugarhDivn 

• 	. 	' S  • 	S  . • .: 	• 
•.. 	.. HPO Bldg, Dibrugarh. 

9i(Vacancies are subject tochange)'.  
S • 	• 	S 	 S 	 • 	 • 	

1'P.( 	' 	': 	''''' ' 	• 	S  

,Scale of Pay ,: Rs.4 , 9P0 .1  PP 	 allwarces.,. 	: • ' 

2 	- Between 18 to 25 years as on 25/09/2002 It 

Upper,age limit is relaxable for: 	• • 	 5 •' 
	c 	• . 

'.'.$C/STby5years,OBCby3.years 	, 	•:•;. •''" 	S 	'• 	• 	5 

5 PH & ESM as admissible. 	• 	• ... 	,,,. ., 	••. S 	• 	, 	S 	5 
if : 	Ic  3. 	Eu 	tional  Qualifiàatiori : 	

' 	" • • ' " 5 5 

(i). 10 + 2 standard or12 11  Class passd'frorr a recognised. University/Board of School Education or 
S • 	Board of. SecOndary Education with English. as a compulsory subject (excluding vocational stream), 

(ii) 	Knowledge of local language of the State concerned is an essential qualification. The candidate should 
• 	• • 	• have stUdied the local language.as asubject at least 4upto Matriculation or equivalent level. 

Higher qUalification•with orwithout passing 10 +2/12th  class standard exàminàtion, percentage of 
• .'' marks most beneficial to the candidate would be taken into account for the purpose. For ex-servicemen, 

pass in Mathculation orl the equivaleht examination;. Ex-eMcemen, which term includes as ex- • 	
., , ••• .,,..servicernen who have obtained theSpecial.,Certificate of lnØian  Army, Navy or Air Force of the Union. 

4: 	• Method of selection :- 	•• 5 5 	5 5 5 5 	' 	, S 

• 	• (l) 	A merit list of the candidates swill be prepared on the basis of marks obtained by them in aggregate 
• . • 	after calculating the same in th manher indicated below: The aggregate will consist of 100 marks 

only.', 	• 	S 	• 	S 	- 	• 	•' 	S 	 S 	S  

' S .  
1 

• 	 S 

r 

(S 

, 1l 

Confd. - 2 



,,2: •.: 	 S. 	..: 	. 	 —:— 	 . 	 . . 

(2)?i Lt)  

:;•-..• (a) "ftiaks obtainedby the candidates in 10 + 2/12th class examination will be given 40% woightage. For 
. empIe, if a candidate has obtained say 70% marks In 10+ 2/12 class, he would be awarded 40% 

of 70 i.e. 28 marks for the purpose of preparing of merit list. 
' (b) 5 marks each for type writing 'a' n, d i c oh1'pute kiild b awarded provided the candidate produce 

crtiuicateahdáppearslists.'  

(C) • A merit list of all the candidates on the basis of thçabove.3 components would be prepared and 5 
. 	 ' 

tlms thenurribor of vacancies, the candidates v'ould tcillôd for fest of'objective type as well as for 
. . .. ,. 

	

	

oral interview. The objective type test would consist of3O questionsóf one mark each relating to. 
general knowledge and reasoning This component of selection process would carry 30% weightage 

c 	'-;Thetst will be of one hour duration and reasoring 4as well as G K would carry  1 5 marks each 

L (II) 20% weightage will be given to the performance of the candidate in an oral interview, which would be 
1r 	;-–Thf 20 mark jf [ TfflJ 	f5CT [" 

Aselection list of the candidates will then be prepared in the descending order of merit by totalling the 
.. . . 	 . marks obtained by the.candidates in allthe components as indicated above: . . 	 . . . 

1 rt..4. ( 	 C 

1. 5.Periodoftraining - 	) 
I 	• • 

Selected candidates will undergo Institutional Training & Practical as directed by the Department and 
forAPS candidates as directed byAPSAuthority  

.. 	 t . • . 	 . 	
.: 	

•j 	... 	 . 	
I 	 S 	 • 	 . 	 . 	 . 

	

, 	 - 

I 	No person (a) who has entered pinto or contracteda marriage with a person having a spouse living or 

t ,(b) who having a spouseliving, has entered into or contracted a marriage with any person, shall be 
- —eligiblefoappointmenttothe said post 1  

' 	 S 	
I 	 •' 	 : 	. 	• 	 . 	 . 	 ( 	 , 	 . 	 . 	 . 	 . 	 . 	 . 

: 	• 	
'• 	 •. How to apply :- • ' , 	

;. ;y 	 • 	 . . 	 .. 	 .. .. 	 I. 	. 	
. 	 . 	 . 

-- -.. 
Application in the form as prescnbed below and filled in English should be addressed to the concerned 

? 43 Divisional Heads as mentioned abovd The cover containing application should be superscribed 
"APPLICATiON FOR RECRUITMENT OF POSTALASSTT/SORTING ASSTT 2001 " Last date of receipt of 

-. 	 appIicationis25/09/2002 ... 	 ) 	 .. 

8 	Special attention to the applicant - 

(i) 	The dandidte rnü'st apply only for one division mentioned above 
(ii) Employment Exchange Registration No which should be current at the time of application (photo 

copytobeattached) 	 I 
(iii) , , CommunityCasteCertifiate in the prescribed from issued by the competent SC/STIOBC Certificate 

in other form signed by officer other thai prescribed authority will not be accepted 
(iv) 'There is no transfr liability anywhere in the ccuntry under special or general circumstances 
(v) Any person appoirted to the said post be liable to serve in the Army Postal Services (APS) in India or 

abroad as and when required 	 J 	I 

I- 
• 

(vi) The candidates who apply for APS will be selected exclusive!y. 	.. 	 . 

0 	 9• . Special attention to the applicants (for deputation to APS) :- 	 •' 	 . 	 . 

' The vacancies are open only formale L 	i 	I 
The selected candidates will have a liability to serve in the APS for as long as their services are 
required by. APS, upto maximum age of 54 years 
The candidates will have to fulfil the'requ'ire td medical and phyical stanrds prescribed by the Army 
Headquarters. The selected candidates will begoverned byArrny Act/Army Rules during their service 
in APS The rank will be Warrant Officer 	 I 

• . . (iv) The candidates wio have opted forAPS.should produce a medical certificate indicating that they fulfl 
• 	the minimum physical standards as prescribed beloW :- 	. 	 .. . . 

Height 	. 	 - • . 	 157 cms (in respect of candidates from Assam, Meghalaya, Mizoram & 
Hill region of, West Bengal, the maximum height is 152 cms) 

Weight 	- 	 50Kg 
• 	Chest 	 - 	 77 cms. 	. 	 . S 	 • 

(v) The, candidates are free to apply for both. Divisional as well as APS vacancies. 
(vi) The candidate selected for APS w19 have to undergo a medical examination under Army. 

(vii) During military  training if a cándidaté is found to be 'unlikely to become an efficient soldier', his training 
will be terminàted Such candidates will not have any right to claim appointment in their civil division. 

(viii)' Candidates fduridunfitOr medical nd physical emination will have no right to claim appointment in 

	

• . the Postal/RMS Division concerned. 	• 	 . 	 . 	 . 

!II1UI 
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DPAR1M [NT OF PUSi S 
OFFICE OF ThE CHIE.F POSTMASTER CIiNERAL:ASSAM çWCLE: 

iLJWAHATh71O.QL 

No.Staff/16-CSC/2002 	 Dated at uw&iatj the 25.2.03 

Consequent upon the recommendations of the Circle Selection Loit'uftttee, ii 
CPMG, Assam Circle, Guwahati is pleased to approve absorption of 'the foflowiiq applicn:L 
under relaxation of normal recruitment rules In PA/SA czidre, Postman cadre illid GroII''Y 
cadre against the vacancies of Direct Recruitment quot.a for 2001 ivhibk in t Divkk'.i 
shown against each. 

The appointment wIU however, be subject to verification of the elidibility which 
will be'veifled personally by the appointing authorities from the briginal records vsa vis the 

• 	 eligibility criteria. The appointing authority/divisional heads to vhom the approved cniididat.es 
are allotted, will collect the iqui:ed docuinenls Of 	the candidates 	Iwin 	the coiicenieii 

.• 	. 

• 	 . 	 divisions.. 	
.•• 	 . 	 •. 	'. 	'.; 

• - 

	 Cadre 

S 

SI. 	Name of candidates 	Name of dpc 	ed/Invalid bmciai 	 allotted  
• No and 	relationship 	with 	the 

condidutes  

() ....................... 
PA/SA 1 Smt. Hiramonl Halol 

.........
D/O Late 	ilara 	kanta 	tia101, 	C Guiahi(i (P) On.' 	- 

'-" cadre V  PostrnnuwMntt_GPO - - 	 - 

2 Sri Babul Boro 5/0 Latc Rabindra e,oro, 	Ex.SA Go.ipro C)i'i.' 
(BCR) 	SRO, Ranyia 	ui ider 	'Gri' 

I 
3 'Miss Lalita Boro D/QLate Ajit ch. 	Boro,Ex.SAIGuwaii1i(P)Dn. 

. 

(8CR) 	S.RO 	Rangia 	und,r 	'Gil' 

Postman .1 Sri 	Rituparna. S/O Late H 	1iteswar 	ajk)ioia, PA,... Th'sukii 
Cadre  Rajkhowa '  

............ 

Tinsukia 
Group 'D 1 Sri Sukanta Roy 	. Sf0 	Late' Sukial 	Nama'si.idra' Dirraig On. 

a Cdre 
. Postman 1 CacharDn . '  

r 2 Suit; ha Harijaii W/O Late IdInpiydri Harijwi,Gr[Y I 	lii isuk 
Tinsukia'•H .0'. 

1 
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The dMsional heads should inform the date of their joining to this office. 

The cases of above mentioned candidates were considç.1i by the CSC 

alongwlth those mentioned in the enclosed hst and selection was made on ks basis of merit 
of the cases subject to availability of vaáncies. The names mentioned in the enclosed list 
could not be considered as there is no other vacancy in any cadre. 

	

S 	 • 	 ;ia -)ç\ 

. . 

	 . 	 (S,SHYAM) 
A,P,M.G(Sti1 

FOr (I1t?f Postmacter Gener(, 
Assaniçrcle, GuwaI'ia1i-78 1001. 

Copy for Informtioni and.necessry action to 
 

The.PMG, Dibwgarh  

AU SSPOS/SRM/SPOS/SSRM/MMS inAssa'm Cic!e& Dibrugarh Redon: 
Concernedflle. 	. 	 . 	 . 

(•. 	C 	( - 	 •., • 	 -- 

. 	 : 	For Chie( PostnsterC,(incraJ 
Assam Circle, Guwaliati-78IQOI. : '. 

V 

-, 

-'S 



SWAMY'S - ESTABLISHMENT AND ADMINISTRATION 

NTC Group 'D' officials. 
EDAs of the same Division. 
Casual labourers (full-time or part-time. For purpose of com-
putation of eligible service, half of the service rendered as a 
part-time casual labourer should be taken into account. That 
is, if a part-time casual labourer has served for 480 days in 
a period of 2 years he will be treated, for purposes of recruit-
ment, to have completed one year of service as full-time casual 
labourer). 
EDAs of other divisions in the same Region. 
Substitutes (not working in Metropolitan cities). 
Direct recruits through employment exchanges. 

NO1-
E._SubStitutes working in Metropolitan Cities will, however, 

rank above No. (iv) in the list. 
G.I., Dept. of Posts. Lr. No. 65-24/88-SPB. I, dated the 17th May, 1989. 

'-V 2. Casual Labourers (Grant of Temporary Status and Regulariza-
tion) Scheme.—In compliance with the directions of the Hon'ble Supreme 
Court a scheme was drawn up by this Department in consultation with 
the Ministries of Law, Finance and Personnel and the President has been 
pleased to approve the said scheme. The scheme is as follows:- 

i. 'Temporary Status' would be conferred on the casual labourers 
in employment as on 29-11-1989 and who continue to be currently emp-
loyed and have rendered continuous service of at least one year; during 
the year they must have been engaged for a period of 240 days (206 days 
in the case of offices observing five days week). 

Such casual workers engaged for full working hours, viz., 8 hours 
including ½ hour's lunch time will bc paid at daily rates on the basis of 

• the minimum of the pay-scale for a regular Group 'D' official including 
CCA.  

Benefit of increment at the same rate as applicable to a Group 
'D' employee would be taken into account for calculating per month rate 
wages, after completion of one year of service from the date of confer-
ment of Temporary Status. Such increment will be taken into account after 
every one year of service subject to performance of duty for at least 240 
days (206 days in establishments observing five days week) in the year. 

Leave entitlement will be one day for every 10 days' of work. 
Casual leave or any other kind of leave, except maternity leave, will not 
be admissible. No encashment of leave is permissible on termination of 
services for any reason or on the casual labourers quitting service. 

Maternity leave to lady full time casual labourers will be allowed 
as admissible to regular Group 'D' employees. 

' $tt .  
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50 070 of the service rendered under Temporary Status would be 
counted for the purpose of retirement benefits after regularization as a 
regular Group 'D' official. 

Conferment of Temporary Status does not automatically imply 
that the casual labourers would he appointed as a regular Group 'D' 
employees within any fixed time frz.me. Appointment to Group 'D' vacan-
cies will continue to be done as per the extant recruitment rules, which 
stipulate preference to eligible ED employees. 

After rendering three years' continuous service after conferment 
of temporary status, the casual labourers would be treated at par with 
temporary Group 'D' employees fcw the purpose of contribution to General 
Provident Fund. They would also further be eligible for the grant of 
Festival Advance/Flood Advance on the same conditions as are applicable 
to temporary Group 'D' employees, provided they furnish two sureties 
from permanent Government se-vants of this Department. 

Their entitlement to Prodtctivity-Linked Bonus will continue to 
be at the rate applicable to ca.seal labourers. 

Temporary status does no4 debar dispensing with the serice of 
a casual labourer after following the due procedure. 

If a labourer with temporary status commits a misconduct and 
the same is proved in an enquiry after giving him reasonable opportu-
nity, his services will be dispensel with. 

Casual labourers may be regularized in units other than recruiting 
units also, subject to availability of vacancies. 

For purpose of appointment as a regular Group 'D' official, the 
casual labourers will be allowed age relaxation to the extent of service 
rendered by them as casual labourers. 

The casual labourers can be deployed anywhere within the recruit-
ment unit/territorial circle on i'e basis of availability of work. 

The engagement of the casaal labourers will continue to be on daily 
rates of pay on need basis. 

The conferment of temooi -2rv status has no relation to availability 
of sanctioned regular Group 'D' posts. 

No recruitment from open market for Group D' posts except com-
passionate appointments will be dooe till casual labourers with the requisite 
qualification are available to flil up the posts in question. 

Further action may be takenin regard to the casual labourers by each 
unit, as per the above-said schezne. This issues with the approval of 
Ministry of Finance and concurrerre of Integrated Finance, t'ide their Dy. 
No. 1282-FA/91, dated 104-ll. 

I CI.. Dept. of Pests. I.r. No. 45.- 	57.S13 B. I. dated the 12th April, 1991. 1 
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EXTRACTS 

CAIUAL LABOURERS (GRANT OF TEMPORARY STATUS AND REGULARISATION ) 
SCtEME. 

NO66-52/92-SPB/I 	 dated 11195 

I am directed to refer to the scheme on the above 
subject issued by this office vide letter No 45-95/87 SPB-I dated 
1249I and 66-9/91-SPB-I dated 301192 as per which lull time 
cauai labourers who were in employment as on 291189 were 
el.1igihie to be conferred "temporary status" on satisfying other 
eligibility conditions 

T h e question of extending the benefit of the 
scheme to those full time casual labourers who were engaged 
/rcruited after 291189 has been considered in the office in 
the light of thejudgement of the CAT Earnakulam Bench delivered 
oriH 13395 in O.A. No 75/94 

It has been decided the full time casual labourers... 
rcruited after 291189 and up to 10993 may also be:cons.idered 
f* the grant of benefit under the schemed 

This issue with the approval of IS and F.A. vide 
Dy. No 2423/95 dated. 91195 
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